
HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD(Special Original Jurisdiction)

FRIDAY, THE TWENTIETH DAY OF SEPTETVIBER
TWO THOUSAND AND TWENTYFOUR

ETITION NO:24857 0F 2024

[ 3418 ]

...PETITIONER

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J.SREENIVAS RAO

WR]T P

Between:

Katipally Venkata Ramana Reddy,.S/o. K.p. Raji Reddy, aged 54 years. Occ.Mem ber of Leq istative n."em o lv ikiri" r.ddi D[i;A?" "n r L,q cirri.Or]i!,Nea r Coltectoiorfice Kamareoo'v'soC il i--' 
e to tt tvt t

AND
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The Union of lndia. Reo by its.Secretary, Minister tor Medical, Health andFamity Wetfare Nirmat Bhavin, New oerfri'i t'o'ijbJ"'
The Union of lndia. Reo. by its Secretary, Minister of Education NirmalBhavan, New Delhi 110 OOi

The State of Telanoana .nSp Uy its Chief Secretary, Medical, Health andF a m i I y We tf a re Dep irtm en t s,5c iui, iii t,-i yil ;;; -
The State of Telanoana B.! Oy its.principal Secretary. Medical, Health andFamityWetf areDepirtmentSeil"iirili,'H-v[lrr"o-"ri"*
The State of Telanoana, Rep by its principal Secretary, GeneralAdministration Departm6nt S'ecreiSriat'uvjErrb, j"'"'
Kaloji Naravana Rao University of Health Sciences, Telangana State,Warangal

4

5

...RESPONDENTS

Petition under Articre 226 of the constitution of rndia praying that in *re
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue a writ, order or Direction more particurarry one in the nature of
Writ of Mandamus, declaring the action of the respondents .l to 5 in not
considering the Letter of the 6th respondent dated 31.01 2024 requesting to
issue guidelines / amendment of government orders of rures under competent
authority quota for MBBS and pG Medicar admissions by imprementing the EWS



E
;

reservations are beil g implemented for other health scienr;tls oourses as per

government orders ( n rules for admission for MBBS/BDli courses and PG

medicaf courses for the academic year 2024-25 witho.ri .ccnsidering the

representation dated 28.08.2024 of the petitioner is illegal, arbitrary and against

the principles of natur al justice and also violative of Articles 14, 19,21 and 300-4

of Constitution of ln,:ria and consequently direct the respondent:; to 5 to issue

guidelines / amendrrlent of government orders of rules [or admission for

MBBS/BDS courses ;r nd PG medical courses for the acadentic yr:ar 2024-25 by

considering the repre sentation dated 28.O8.2024 of the pet tione r and also the

letter of the 6th respo'rdent dated 31 -01 .2024 in the interest of iusltce.

IANO:1 oF 2024

Petition under lection 151 CPC praying that in the cirt;umstances stated

in the affidavit filed ir support of the petition, the High court rnay be pleased to

Direct the respondenls 1 to 5 to issue guidelines / amendnrt)nt of government

orders of rules for adntission for MBBS/BDS courses and PG ntedical courses for

the academic year 2024-25 by implementing the EWri reservations by

considering the Lette: r No. 1'17lKNRUHS/Admissionst2O24, dal'=d 31 .01 .2024

and also representatr,rn dated 28.08.2024 of the petitioner llr:nding disposal of

main writ Petition'

Counsel for the Petitioner: SRI K'BUCHI BABU

Counsel,for the Respr>ndent No.1 & 2: M/s. ANDE VISHALA, REP. FOR
SRI GADI PRAVEEN KUMAR,
Dy. SOLICITOR GiEN. OF INDIA

Counsel for the Respondent No-3 to 5: SRI A.SUDARSHAN FIEDDY,
ADVOCATE GENERA.T,

Counsel for the Respondent No.6: SRI A.PRABHAKAR RAO, SC l:OR KNRUHS

The Court made the following: ORDER
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THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE

AND

THE HON'BLE SRI JUSTICE J.SREENIV AS RAO

WRIT PETTTION N0.24857 of 2o24

ORDER: eer the Hon'ble thE ChreJ Justice ALok Aradhe)

Mr. K.Buchi Babu, learned counsel for the petitioner.

Ms. Ande Vishala, learned counsel representing

Mr. Gadi Praveen Kumar, learned Deputy Solicitor General

of India for the Union of India.

Mr. A. Sudarshan Reddy, learned Advocate General

for the State.

Mr. A.Prabhakar Rao, learncd Standing Counsel for

the Kaloji Narayana Rao University of Health Sciences for

the respondent No.6.

2. With the consent of the learned counsel for the

parties, thc matter is heard finally.
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3. In th s writ petition, the petitio ncr, ituer alia. has
prayed for a direction to the respondents to ,:or: sider the

representar on dated 28.Og.2024 submitx:d by the

petitioner.

4. By thr aforesaid representation, the petil.iorrer seeks

reservation for Economically Weaker Sectio n (FIWS) for

admission r r MBBS/BDS and pG medicar corr-ses for the

academic yr:ar 2024_2025.

5. Learnr:rl Advocate General submits the t tlre State

Govern ment shal provide reservation to r,c:on lmicaily

weaker sectjon of the society for admission to NIBIIS/BDS

and PC. med cal courses for the academic yeat ,2Oi!4_2O25

as per the g, idelines prescribed by the Medicar council of

India.

6 Ttre afo r esaid submission is placed on recc rd

7 The u,rit petition is accordingly disposed of
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Miscellaneous applications pending, if any, shall

stand closed. However, there shall be no order as to costs.

SD/. P.Ch. NAGABHUSHAMBA ,
//TRUE C}pytt ASSISTANT REG|TRAR /

d
To, SECTION OFFICER

1. The Secretarv. Minisler fol, vgAipg], Health and Family Welfare NirmatBhavan, New Dethi, Union of fnoii_irri'obi"'.',
, 

Ii,e"?%r"r,5rry, 
Minister of Education Nirmat Bhavan, New Dethi, Union of

3. The Chief Secretary,. Medrcal, Health and Family Welfare DepartmentSecretariat. Hyderabjd, Siitu?'rurl",fr'rnrl,,"
4. The Principal Secretary, Medical, Health and Family Welfare DepartmentSecretariat. Hyoerabad,'Stui"iii"rjn"g?ilr.'""
t 

li:":H?l3lr3??t3,?;n"o,T""' Administration Department secretariar,

u 
fifl:##?t"vana Rao Universitv of Heatth sciences, Tetangana State,

7. One CC to SRt K BUCHI BABU, Advocate [OpUC]
8. One CC to SRI A PRABHAKAR RAO, SC FOR KNRUHS IOPUC]
9. One CC roSRt GAD|.PRAVEEN KUMAR, Dy .SO.L.IpITOR GEN OF tNDtA,Hish court for the state 

"i 
rLLigjrl,liH'1)#lroro topucl

'o lvo"".Cr"o?i"r63Y;to'= GENERAL, Hish court for the state of retansana at

'1 1. Two CD Copies
BSR
Gie 5
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HIGH COURT

DATED: 20109t2024

ORDER

WP.No.24857 of 2024

DISPOSING OF THE WRIT PETITION,

WITHOUT COISTS
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